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THE SMALL INDUSTRIES DEVELOPMENT BANK OF INDIA. 
(AMENDMENT) ACT, 2000 

No. 7 OF 2000 

[27th March, 2000.1 

An Act to amend the Small Industries Development Bank of India 
. Act, 1989. 

BE it enacted by Parliament in the Fifty-first Year of the Republic of India as follows:- 

Short title. 1. This Act may be called the Small Industries Development Bank of India 
(Amendment) Act, 2000. - 

Amendment 2. In section 2 of the Small Industries Development Bank of India Act, 1989 39 of 1989. 
2. (hereinafter referred to as the principal Act),- 

(a) for clause (b), the following clause shall be substituted, namely:-- 

'(b) "chairman and managing director" means the chairman and 
managing director referred to.in clause (a) of sub-section ( I )  of section 6;'; 

( b )  in clause (e) ,  for the words "Managing Director", the words "chairman and 
managing director and whole-time director" shall be substituted; 

( c )  after clause V), the following clause shall be inserted, namely:- 

'(fa) "General Insurance Corporation" means the General Insurance 
Corporation of India formed under section 9 of the General Insurance Business 
(Nationalisation) Act, 1972;'; 57 of 1972. 
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(d) after clause (h), the following clause shall be inserted, namely:- 

'(ha) "Life Insurance Corporation" means the Life Insurance Corporation 
of India established under section 3 of the Life Insurance Corporation 

31 of 1956. Act. 1956:': 
I 

i (e) clause ( i )  shall be omitted; 

I after clause (0, the following clause shall be inserted, namely:- 

'(/@ "public sector bank" means the State Bank of India constituted 
I 

23 of 1955. under the State Bank of India Act, 1955, a subsidiary bank as defined in the 
38 of 1959. State Bank of India (Subsidiary Banks) Act, 1959, a corresponding new bank 

constituted under section 3 of the Banking Companies (Acquisition and Transfer 
5 of 1970. of Undertakings) Act, 1970 or under section 3 of the Banking Companies 

40 of 1980. (Acquisition and Transfer of Undertakings) Act. 1980;'. 

3. For sections 4 to 6 of the principal Act, the following sestions shall be substituted, Subs6itut1oza af 
new aectiraprs namely:- for scceions 

4 to 6. 
'4. The authorised capital of the Small. In$ystries Bank shall be one thousand sk.le&r~rke& 

crores of mpees divided into seventy-five crores f ~ ~ l l y  paid-up equity shares of rupees WiM. 

ten each and twenty-five crores of fully paid-up redeemable preference shares of 
rupees ten each : 

Provided that the Central Government may, on the recommendation of the 
Bowd, by notification, increase the aurthorised capital to an amount not exceeding 
two thousand crores of rupees consisting of such number of equity shares and 
redeemable preference shares as-it may deem fit. 

4A. (I)  m e  Central Government may. at any time after the commencement of C O R V ~ R ~ O ~ O ~  

the Small Industries Developmes{ Bank of India (Amendment) Act, 2000, by equitysha~s 

notification, convert such number of equity shares held by the Development Bank, able i"ogedrcrn- prefer- 
the p b l i c  sector banks, the General Insurance Corporation, the Life Insurance 
Copra t ion  and other institutions owned or controlled by the Central Government, 
not exceedidg twenty-five crores, as it may decide, into redeemable preference shares : 

Provided that such conversion shall in no case reduce the equity shares held in 
aggregate by the Development B a ~ k ,  the public sector banks, the General Insutance 
Corporation, the Life Insurance Corporation and other institutions owned or controlled 
by the Central Government to less than fifty-one per cent. 

(2) m e  redeemable preference shares referred to in sub-section (I) shall- 

(a) carry such fixed rate of dividend as the Central Government may 
specify at the time of such conversion, and 

a3 (b) neither be transferable nor carry any voting rights. 

(3) Tke redeemable preference shares referred to in sub-section (I)  shall be 
redeemed by the Small industries Bank within three years from the date of such 
conversion in such instalments and in such manner as the Board may determine, 

433. On such date as the Central Government may, in consulrarian with the Trmsfcrof 

Development Bank, by nofificatisn, specify (hereinafter referred to as "the specified 
date"), not less than fifty-one per cent. of the issued capital of the Srnali Industries 
Bank which has been subscribed by the Development Bank as on the date 
immediately preceding the specified date shall, stand transferred to, and vested in, 
the public sector banks, {he General Iwsllrance Corporation, the Life Insurance 
Corporation and other institutions owned or controlled by the Central Government 
in such proportion, manner and on such terms and conditions as may be determined 
by that Government. 

4C. (I)  The issued capital, of the Small Industries Bank, of four hundred and ~ssusd capita!, 
fifty crores of rupees, immediately before the commencement of the Small Industries 
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Development Bank of India CA..~endment)Act, 2000, shall, on such commencement, 
stand divided into forty-five crores equity shares of rupees ten each. 

(2) The Board may, from time to time, increase the issued equity share capital 
or redeemable preference share capital of the Small Industries Bank by allotment of 
shares to such persons and on such terms andconditions as the Board may determine: 

Provided that no increase in the issued equity capital shall be made in such a 
manner that the Development Bank, the public sector banks, the General Insurance 
Corporation, the Life Insurance Corporation and other institutions owned or controlled 
by the Central  Government,  hold in aggregate at any t ime, l e s s  than 
fifty-one per cent. of the issued equity share capital of the Small Industries Bank.. 

4D. (I) The Small Industries Bank may, with the prior approval of the Central 
Government, by a resolution passed in a general meeting of the shareholders, reduce 
its share capital in any way. 

(2) Without prejudice to the generality of the foregoing power, the share capital 
may be reduced by- 

(a) extinguishing or reducing the liability on any of its equity shares in 
respect of the share capital not paid-up; 

(b) either with or without extinguishing or reducing liability on any of 
its equity shares, cancelling any paid-up share capital which is lost, o r  is 
unrepresented by available assets; or 

(c) either with or without extinguishing or reducing liability on any of 
its equity shares, paying off any paid-up share capital which is in excess of the 
wants of the Small Industries Bank. 

(3) In any general meeting referred to in sub-section ( I ) ,  the resolution for 
reduction of share capital shall be passed by shareholders entitled to vote, voting in 
person, or, where proxies are allowed, by prcxy, and the votes cast in favour of the 
rcsolution are not less than three times the number of the votes, if any, cast against 
the resolution by shareholders so entitled and voting. 

4E. Every shareholder of the Small Industries Bank holding equity shares 
shall have a right to vote in respect of such shares on every resolution and his voting 
right on a poll shall be in proportion to his share of the paid-up equity share capital 
of the Srnall Industries Bank: 

Provided, however, that no shareholder, other than the Developinent Bank, the 
public sector banks, the General Insurance Corporation, the Life Insurance 
Coiporation and other institutions owned or controlled by the Central Government, 
shall be ent~tled to exercise voting rights in respect of any equity shares held by him 
in excess of ten per cent. of the issued equity share capital. 

5. (1)  The general superintendence, direction and management of affairs and 
business of the Small Industries Bank shall vest in a Board of Directors which may 
exercise all powers and do all such acts and things as may be exercised or done by 
the Small Industries Rank and are not by this Act expressly directed or required to 
be done by the Small Industries Bank in general meeting. 

(2) The Board may direct that any power exercisable by ~t under this Act shall 
also be exercisable in such cases and subject to such conditions, if any, as may be 
specified by it, by the chairman and managing director or the whole-time directors. 

(3) Subject to the provisions of this Act, the Board in discharging its functions 
shall act on business principles with due regard to public interest. 

6. (i) The Board shall consist of the following, namely:- 
(a)  a chairman and managing director appointed by the Central 

' Government; ~ 

(b) two whole-time directors appointed by the Central Government; 
(c) two directors who shall be officials of the Central Governmeel 

nominated by the Central Government; 
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( d )  three directors to be nomrnateh in  the prescribed manner by the 
Development Bank, the public sector banks, the General Insurance Corporation, 
the Life Insurance Corporation and other institutions owned or controlled by 
the Central Government; 

( e )  three directors, including one Director from the officials of the State 
Financial Corporations, nominated by the Central Government from amongst 
the persons having special knowledge of, or professional experience in, science, 
technology, economics, ~ndustry, bank~ng, Industrial co-operatives, law, 
industrial finance, investment, accountancy, marketing os any other matter, the 
special knowledge of, or professional experience in, which would, in  the opinion 
of the Central Government, be useful to the Small 1ndus:rles Bank; 

0 such number of directors not exceeding four elected in  the prescribed 
manner, by shareholders, other than the Development Bank, the public sector 
banks, the General Insurance Corporation, the Life Insurance Corporation and 
other ~nstitutions owned or controlled by the Central Government, whose names 
are entered In the register of shareholders of the Small Industries Bank ninety 
days before the date of the meeting in which such election takes place on the 
following basis, namely:- 

4 
(i) where the total amount of equity share capital issued to such 

shareholders is ten per cent. or less of the total issued equity share 
capital, two directors; 

, .  (ii) where the total amount of equity share capital ~ssued to such 
shareholders is more than ten per cent. but less than twenty-five per cent. 
of the total issued equity share capital, threedirectors; and 

(iii) where the total amount of equity share capital issued to such 
shareholders is twenty-five per cent. or more of the total issued equity 
share capital, four directors: , .- 

Provided that if the percentage of holdlng of ksued equity share capital with 
the shareholders, other than the Development Bank, the public sector banks, the 
General Insurance Corporation, the Life Insurance Corporation and other institutions 
owned or controlled by the Central Government, does not permit election of four 
directors or until the assumption of charge by the elected directors, the Board may at 
any time co-opt such number of directors, not exceeding four, from amongst the 
persons having special knowledge of, or professional experience in, science, 
technology, economics, industry, banking, industrial co-operatives, law, industrial 
finance, investment, accountancy, marketing or any other matter, the special 
knowledge of, or professional experience in, wh~ch would, in the opinion of the 
Board, be useful to the Small Industries Bank for carrying out its functions, who shall 
hold office ~intil the assumption of charge by the elected directors and an equal 
number of such co-opted directors shall retire In the order of co-option. 

(2) The chairman and managing director and the whole-time directors shall 
hold office for such term not exceeding five yexs as the Central Government may 
specify in this behalf and any person so appointed shall be eligible for re-appointment. 

(3) Notwithstanding anything contained in sub-section (I), the Central 
Government shall have the right to terminate the term of office of the chairman and 
managlng director or the whole-time director, as the case may be, at any time before 
the expiry of the term specified under sub-section (2) by giving him notice of not less 
than three months in writing or three months' salary and allowances in lieu of such 
notice and the chairman and managing director or the whole-time director, as the 
case may be, shall also have the right to relinqu~sh his office at any time before the 
expiry of the term specified under sub-section (2) by giving, the Central Government, 
not~ce of not less than three months in  writing. 

(4) The chairman and managing dircctor and the whole-time directors shall 
rccelve such salary z;:d allowances, as may bc determined by the Central Government. 



, 
36 SmbJ Indusara'es Development Bank of India (Amendment) [ACT 7 

(5) The Central Government may, at any time,. remove the chatman and 
lnanagistig director or the whole-time director, as the case may be, from office: 

Provided that no person shall be removed from his office, under t h i s ~ b -  
section, unless he has h e n  given an opportunity of showing cause against his removal. 

(6) Every Director nominated under clauses (r),  (4 and (e) of sub-section (I), 
shall hold office during the pleasure of the authority nominating him. 

(7) Subject to the provisions of sttb+ectiw (6),- 
(a) every Director nominated under clause! (4 and (e) of subsection 

, (I) shall hold office for such term not exceeding three yeas as the Central 
Government, or the authority nominating him, as the case may be, may 
specify in this khdf and ahareafter until his successor assumes office, and 
shall be eligible for re-prcmination: 

Provided &st no such Director shall hold office csntinuously for a perid 
exceeding six years; atid 

(b) every Director elected under clause (n of sub-section ( i )  shall hold 
office for three years and thereafter until his successor assumes office and 
shall be eligible for re-election: 
Provided that no such director shall hold office continuously for a period 

exceeding six years. 
(8) The shareholders, other than the Development Bank, the pubtie =tor 

banks, the General Insurance Corporation, the Life Insurance Corporation and other 
institutions owned or controlled by the Cenbral Government may, after giving the 
&rector a rmoaab!e opportunity of being heard in the manner as may be prescribed, 
by rosalut~on passed by majority of the votes of such shareholders holding in the 
aggregate not less than one-half of theequity share capital held by such shareholders, 
remove any director elected under clause (n of sub-section (I) wd elect another 
director in his place to fill the vacancy so caused; 

(9) ( i )  A meeting of the B o d  shall be held at leastonce in every three months 
and at bast four meetings shall be held every year and the meetings may be held at 
suck places as may be pacsribed. 

(ii) kotice of every meeting of the B o d  shall be given in writing to evesgc 
Director for the time being in India, ar;d at his usual ddress in India to every other 
Director. 

(10) Subject to the provisions contained in this Chapter, the Board may meet 
at such times and places and shall observe such rules of procedure in regard to 
trsnsactlon of its business including the manner of adoption of resolutions as may 

\ 

ttc prescribed. 

(I I j The chairman and managing director, if for any reasoft, is unable to attend 
a meeting of the Board, any other Director nominated by the chairman and managing 
director in this behalf and in the absence of such norninabion, any director elected 
by the directors present from among themselves, shall preside at the meeting. 

(12) All questions which come up before any meeting of the Board shall be 
decided by a majority of Votes of the directors present and voting, and in the event 

., of an equality of votes the chairman and managing director, or in his absence, the 
person . presidibg, shall have a second or casting vote. 

(13) Save as provided in sub-section (IZ), every Director of the Board shall 
have one vote.'. 

CBnrission ~f 4. Section 7 of the principal Act shall be omitted. 
sec!.'run 7. 

Sutrstitrcti~n of 5. For waions 8 and 9 of the principal Act, the following sections shell be substituted, ' 

new sections namely :- 
Ibr sections 8 
mJ 9. 
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I "8. A person shall not be eligible for being elected as a director under clause 
@ of sub-section ( I )  of section 6,  if he- 

(a) has been found to tie of unsound mind by a court of competknt 
jurisdiction and the finding is in force; 

(b )  is an undischargd insolvent; 

( c )  has applied to be adjudicated as an insolvent and his application is 
pending; 

(d) has been convicted by a court of competent jurisdiction, of any offence 
involving moral turpitude and sentenced in respect thereof to imprisonment 
for not less thzn six months and a period of five years has not elapsed from the 
date of expiry of the sentence; or 

(e) has not paid any call in respect of shares of the Small Industries 
Bank held by him, whether alone or jointly with others, and six months have 
elapsed from the last day fixed for the payment of the call. 

9. ( 1 )  The offrce of a director shall become vacant if he- 

(a) becomes subject to any of the disqualiQcations mentioned in section 
8; or 

(b )  resigns his office by giving notice in writing under his hand and the 
resignation is accepted; or 

(c )  absents himself from three consecutive riieetings of the Board without 
obtaining leave of absence from the Board. 

(2) Notwithstanding anything contained in clause (a)  of sub-section (i), the 
disqualifications referred to in that clause shall not take effect- 

(a )  for thirty days from the date of the adjudication, sentence or order; 

(b)  wher~ any appeal or petition is preferred within thirty days aforesaid 
against the adjudication, sentence or conviction resulting in the sentence or 
order until the expiry of seven days from the date on which such appeal or 
petition is disposed of; or 

(c )  where within the seven days aforesaid, any further appeal or petition 

I is preferred in respect of the adjudication, sentence, conviction or order and 
the appeal or petition, if allowed, would result in the removal of the 
disqualification, until such further appeal or petition is disp~sed of.". 

6. Sections 10 and 1 1 of the principal Act 'shall be omitted. 

Disqudifica- 
tions of 
directors. 

Vacation and 
resignation of 
office by 
directors. 

Omission of 
sections 10 
1 1 .  

7. For section 12 of the principal Act, the following sections shall be sukstituted. Substitution of - 
namely:- new ~ect ions  

for section 12. 
"12. (1 )  The Board shall constitute an Executive Colnmittee consisting of the Executive 

chairman and managing director, the whole-time directors and such other directors c ~ n ~ m i s e e  

as it may deem fit. other 
sommittees. 

(2) The Executive Committee shall discharge such functions as may be 
prescribed or as may, without prejudice to the provisions contained in section 34, 
be delegated to it by the Board. 

(3) The Board may constitute such other com~nittees whether consisting wholly 
of dircctors or wholly of other persons or partly of directors and pmly of other 
persons for such purpose or purposes as it may think fit, 

(4) The Executive Committee or any other committee constituted under this 
section shall meet at such times and places and sttall observe such rules of procedure 
in regard to the transaction of business at its meetings as may be prescribed. 

i 12A. The directors and the members of a committee shal'l be paid such fees Fees and 

l 
and allowances as may be prescribed for attending the meetings of the Board or of 

I any committee constituted in pursuance of this Act and for attending to any other directors and 
I work of the Small ~ndustriei Bank: committees. 
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Prpvided that no fees shall be payable to the chairman and managing director 
or to the whole-time directors or to any other director who is an ofticial of the 
Government.". 

8. In section 13 of the principal Act, in sub-section (I),- 

(a) for clause (i), the following clause shall be substituted, namely:- 

"(i) granting loans and advances to any State Financial Corporation, 
State Industrial Development Corporation, State Small Industries Corporation, 
scheduled bank, State Cooperative Bank or such other financial institutions, 
approved by the Board in this behalf, by way of refinance on such terms and 
conditions as it may deem fit to impose, of any loans or advances granted to 
industrial concerns in the small-scale sector by such corporation, bank, or 
institution or, of any loans or advances granted by the State Financial Corporation 
or State Industrial Development Corporation to any other industrial concern, 
which are repayable within a period not exceeding twenty-five years;"; 

(b) in clauses (iii) and (iv), for the words "such other financial institutions, as 
the Central Government may, on the recommendation of the Development Bank, 
specify", the words "such other financial institutions as may be approved by the Board 
in this behalf' shall be substitilt&; 

( c )  in clause (vii), for the words "as the Central Government may, on the recom- 
mendation of the Development Bank, specify", the words "approved by the Board in 
this behalf' shall be substituted; 

(4 in clause (xviii), in sub-clause (b), for the words "as the Central Government 
may, on the recommendation of the Development Bank, specify", the words "as 
approved by the Board in this behalf' shall be substituted: 

(e) in clause (xix), for ;he words "as the Central Government may, on the 
recommendation of the Development Bank, specify", the words "as approved by the 
Board in this behalf' shall be subsiituted; 

(f) in clause (xxiii), for the words "the Central Government on the 
recommendation of the Development Bank", the words "the Central Government" 
shall be substituted; 

(g) in clause (mix), in sub-clause (b), for the words "the Development Bank", 
the words "the Board" shall be substituted; 

(h) in clause (m), for the words "the Development Bank", the words "the 
Board" shalt be substituted. 

9. In section 15 of the principal Act, in sub-section ( I ) ,  in clauses (c) and (4, for the 
words '%approved by the Development Bank", the words "approved by the Board" shall be 
substituted. 

10. For section 16 of the principal Act, the following section shall be substituted, 
name1 y :- 

Investment "16. The Small Industries Bank may invest (whether by way of deposits in 
banks or otherwise) the amounts available in the Small Industries Development 
Assistance Fund or the Small Industries General Fund or any other fund or account 
which are not for the time being required for the transaction of business in such 
manner as may be approved by the Board.". 

Amendment o f  11. In section 19 of the principal Act, in sub-section ( I ) ,  the words "and the 
l9 Development Bank" shall be omitted. 

1 
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I 12. After Chapter IV of the principal Act, the following Chapters shall be inserted, Insertionof 

namely:- new Chapters 
TVA and IVB. 

'CHAPTIER IVA 

20A. (I) Save as otherwise provided in sub-section (2), the equity shares of the Free transfer- 
Small Industries Bank shall be freely transferable. ability of 

shares. 
(2) Nothing contained in sub-section (I) shall entitle the Development Bank, 

the public sector banks, the Genera! Insurance Corporation, the Life Insurance 
Corporation and other institutions owned or controlled by the Central Government 
to transfer any shares held by them in the Small Industries Bank if such transfer will 
result in reducing the equity shares held in aggregate by them to less than fifty-one 
per cent. of the issued equity share capital of the Small Industries Bank. 

20B. (I) The Small Industries Bank shall keep at its head office a register, in.' Registerof 
one or more books, of the shareholders and shall enter therein the following particu- shareholders. 

lars so far as they may be available, namely:-- 

(i) the names, addresses and occupations, if any, of the shareholders 
and a statement of the shares held by each shareholder, distinguishing each 
share by its denoting number; 

(ii) the date oii which each 'person is so entered as a shareholder; 

(iii) the date on which any person ceases to be a shareholder; and 

( iv)  such other particulars as may be prescribed: 

Provided that nothing in this sub-section shall apply to the shares held with a 
depository under the Depositories Act, 1996. 

(2) Notwithstanding anything contained in sub-section (I), it shall be lawful 
for the Small Industries Bank to keep the register of the shareholders in compcter 
floppies, diskettes, compact disk or any other electronic form, subject to such 
safeguards, as may be prescribed. 

(33 Nctwithstanding anything contained in the Indian Evidence Act, 1872, a 
copy of, or extract from, the register of the shareholders, certified to be a true copy 
under the hand of an officer of the Small Industries Bank authorised in this behalf, 
shall, in all legal proceedings, be admissible in evidence. 

(4) The Register of: beneficial owners maintained by a depository under sec- 
tion 11 of the Depositories Act, 1996 shall be deemed to be a Register of the share- 
holders for the purposes of this Act. 

20C. Notwithstanding anything contained in section 20B, no notice of any 
trust, express, implied or constructive, shall be entered on the register of sharehold- 
ers or be receivable by the Small Industries Bank: 

Provided that nothing in this section shall apply to a depository in respect of 
the shares held by it as a registered owner on behalf of a beneficial owner. 

Explanation.-For the purposes of section 2013 and this section, the expres- 
sions "beneficial owner", "depository" and "registered owner" shall have the mean- 
ings respectively assigned to them in clauses (a), (e) and 0') of sub-section (I) of 

22 of 1996. section 2 of the Depositories Act, 1996. 

20D. (I) The Board may refuse to register the transfer of any shares in the name 
of the transferee on any one or more of the following grounds, and on no other 
ground, namely:- 

Trust not to be 
entered on the 
register of 
shareholders. 

Board's right to 
refuse registra- 
tion of transfer 
of shares. 
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(a) the trmsfer of the shares is in contravention of the provisions of this 
~ c t  or regula~ions made theregnder or any other law; 

(b )  the transfer of the shares, im the opinion of the Board, is prejrrdicial 
1 to the interests of the Small Induslries Bmk or to the public interest; 
I 

i (c) the transfer of shares is prohibited by an order of a court, tribuxxal or 

I any other authority under any law for the time being in force. 

i (2) The Board shall, before the expiry of two months from the date on which 

j the instrument of trmsfer of shares of the Small Industries Bank is lodged with it for 

I the purpose of registration of such transfer, not only form, in good faith, its opinion 
' 

as to whether such registration ought not or ought to be refused on any of the grounds 
referred to in sub-section (I) but also,- 

(a) if it has formed the opinion that such registration ought not to be so 
refused, effect such registration; a d  

(b) if it has formed the opinion that such registration ought to be refused 
on any of the grounds mentioned in subsection (I), intimate the transferor 
and the transferee by notice in writing. 

(3) An appeal against the order of refnsal of the Board under sub-section (2) 
shall lie to the Central Government and ?he procedure for filing and hearing of such 
appeal shall be in accordance with the mles made by the Central Government In this 
behalf. 

I Shares to be 20E. Notwithstanding anything contained in the Indian Trusts Act, 1582, the 2 1882. 
securities shares of the Small Industries Bank Shall be deemed to be included among the 
under the 
lndian Trusts securities enumerated in section 20 of the said Act. 
Act, 1882. 

CHAPTER IVB 

~ ~ G S  AND. PRCPCEWIFJGS 

Annual general &OF. (I) Small Industries Bank shall in each year hold, in addition to any 
mee:ing. other meetings, a general meeting as its annual general meeting and shall spec@ 

the meeting as such in the notices calling it; and not more than fifteen months shall 
elapse between the date of one annual general meeting and that of the next: 

Frovided that the Small Industries Bank may hold She first annual general 
meeting within a period of six months from the date on which it allots shares for 
the f rst time to public for subscription: 

Rovided further that the Central Government may extend the time within 
which any annual general meeting shall be held by a period not exceeding tliree 
months. 

(2) Every annual general meeting shall be called for a time during business 
hours, on a day that is not a public holiday, and shall be held either at head office or 
at some other plzce within the city or toivn in which the h e d  ofice is situated. 

Exp1~nation.-For the purposes of this section, "public holiday" means a public 
holiday within the meaning of the Negotiable lnsmments Act, 1881: 2 6  of 1881. 

Piovided that no Sunday shall be deemed to be such a holiday in relatian to 
any meeting: 

Provided furthe: that no day declared by the Central Government to be a 
public holiday shall be deemed to be such a holiday, in relation to any meeting, 
unless the declaration was notified before the issue of the notice convening such 
meeting. 

Matters to be 2OG. (I) The shareholders pksent at an annual general meeting shall be enti- 
discussed and tled to discuss and adopt- 
procedure in 
annual general . (a) the balance-sheet and profit and loss account of the Small Industries 
meeting. Rank made up to the date on which its accounts are closed and balanced; 
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I (b) the report of working of the Small Industries Bank for the period 
covered by the accounts; 

I (c) the auditor's report on the balance;sheet and accounts; 

(4 proposals for declaration of dividend and capitalisation of reserves; 
I 

I 
(e) appointment of auditors referred to in sub-section (I)  of section 30. 

(2) The shareholders present at an annual general meeting may also discuss any 
other matter to be transacted at such meetings in accordance with the provisions of 

I this Act. 

(3) The matters relating to- 

(a) the manner in which annual general meeting or other meetings are 
I held under this Act and the procedure to be followed thereat; 

(b) the manner in which voting rights may be exercised and resolutions 
may be passed; and 

(c) the procedure for transaction of business at such meetings and related 
matters, I 

shall be such as may be prescribed.'. r 

13. In section 2 1 of the principal Act, in sub-section (2), for the words "Development 
1 Bank", the word "Board" shall be substituted. 

14. In section 23 of the principal Act, for the words "Development Bank", the word 
"Board" shall be substituted. 

15. In section 25 of the principal Act,- 

(a) in sub-section (2), for the words "Development Bank", the word "Board" 
shall be substituted; 

(b) for sub-section (3), the following sub-~ection~shall be substituted, 
namely:- 

"(3)  he' Small Industries Development Assistance Fund shall be audited 
by the auditors, appointed under sub-section (I) of section 30, who shall make 
a separate report thereon."; 

(c] in sub-section (3, the words "and the Development Bank" shall be omitted. 

16. In section 26 of the principal Act, the words ", on the recommendation of the 
Development Bank," shall be omitted. 

17. In section 28 of the principal Act, in sub-section (2), for the words "Development 
Bank'.', the word "Board" shall be substituted. 

18. In section 29 of the principal Act, for sub-section (2), the following sub-section 
shall be substituted, namely:- 

"(2) After making provision for bad and doubtful debts, depreciation of assets 
and for all other matters for which provision is necessary or expedient or which is 
usually provided for by bankers and for the reserve fund referred to in sub-section 
(I), and after transferring a part of the profits to such other reserves or funds as may 
be considered appropriate, the Board may, out of its net profits, propose a dividend.". 

19. In section 30 of the principal Act,- 

(a) for sub-section (I), the following sub-section shall be substituted, namely:- 

"(I) The accounts of the Small Industries Banks shall be audited by audi- 
tors duly qualified to act as auditors under sub-section (I)  of section 226 of the 

I of  1956. Companies Act, 1956, who shall be appointed by the Small Industries Bank in 
general meeting ofthe shareholders out of the panel of auditors approved by the 
Reserve Bank for such term and on such remuneration as the Rese,rve Bank may 
fix.)); 

Amendment of 
section 2 1 .  

Amendment of 
section 23. 

Amendment of 
section 25. - 

Amendment of 
section 26. 

Amendment of 
section 28. 

Amendment of 
section 29. 

Amendment of ' 

section 30. . 
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(6) in sub-section (9, the words "and the Bevelopment Bank" shall be omitted. 

Amendment of  20. In section 35 of the principal Act, for the words "the Central Government, the 
Reserve Bank and the Development Bamk", the words "the Central Government and the 
Reserve Bank" shall be substituted. 

A m h e n t  of  21. In section 36 of the principal Act,- 
section 36. 

(a) in sub-section (2), for the words "as may be specified by the Development 
Bank", the words "as may be specitied by the Board" shall be substituted; 

I 

(6) in subsection (3), the words "or the Bevelopment Bamk" shall be omitted.. 

Insertion of  22. After section 37 of the,principal Act, the following section shall be inserted, 
new section , 

34A. 
Amounes and "37A. (I) Any sums received by a borrowing institution in repayment or .' securities to be realisation of loans and advances refinanced either wholly or partly by the Small 
held in trust. Industries Bank shall, to the extent of the accommodation granted by the Small 

Industries Bank and remaining outstanding, be deemed to have been received by 
the borrowing institution in trust for the Small Industries Bank, and shall accordingly 
be paid by such institution to the Small Industries Bmk, as per the repayment 
schedule fixed by the Small Industries Bmk. 

(2) Where an accommodation has been granted to a borrowing institution, all 
securities held, or which may be held, by such borrowing institution, on account 
of any transaction in respect of which such accommodation has been granted by the 
Small Industries Bank, shall be held by such inditution in trust for the Small 
Industries Bank.". 

Amendment of  23. In section 45 of the principal Act, for the word "chairman", thepords "chairman 
section 45. and managing director, the whole-time director" shall be substituted. 

Insertion of  24. After section 51  of the principal Act, the following section shall be inserted, 
new section namely :- 
51A. 

Power to.make "5 1A. (I) The Central Government may, by notification, make rules to carry 
rules by out the provisions of this Act. 
Central 
Government. (2) In particular, and without prejudice to the generality of the foregoing power, 

such rules may provide for all or any of the folloaviiig matters, namely:- I 

(i) the procedure for filing and hearing of appeal .against the refisalnto 
register the transfer of shares by the Board under sub-section (3) of section 
20D; and 

(ii) any other matter which has to be, or may be, prescribed by rules 
under this Act.". ,.- 

Amendment o f  25. In section 52 of the principal Act,- 
section 52. (a) in sub-section (I), the words "with the previous approval of the  

Development Bank," shall be .omitted; 

(b) in sub-section (2), forclause (a), the following clauses shall be substituted, 
namely:- 

"(a) the removal of Director under sub-section (8) of section 6; 

(aa) the places of meetings of the Board under this Act and the procedure 
to be followed at such.meetings including the quorum necessary for transaction 
of business and the manner of adoption of resolution under section 6; 

(ab) the functions t&be discKarged by the Executive Committee under 
sub-section (2) of section 12; 
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i 
1 - (ac) the places of meetings of the Executive Committee and the 
1 .  procedure to be followed at such meetings under subsection (4) of section 
i 12; i 

(ad) such fees and allowances which may be paid to the directors and 
I members of the Executive Committee under section 12A; 
I 

i (ae) the particulars to be prescribed in the register of shareholders under 
clause (iv) of sub-section (I) of section 208; 

(an the procedure relating to maintenance of register of shareholders 
in electronic form under sub-section (2) of section 208; 

, (ag) the matters relating to the annual g6neral meeting under subsection 
(3)  of section 20G;"; 

( c )  for sub-section (3) ,  the following sub-section shall be substituted, 
namely:- 

"(3) Every rule made by the Centrel Govemrneot, and every regulation 
* made by the Board under this Act shalll be laid, as soon'as may be after it is 

made, before each Mouse of Parliament, while it is in session for a total period 
of thirty days which may be comprised in one session or in two or more 
successive sessions, and if, before the expiry of the session immediately 
following the session or the successive sessions aforesaid, both Houses agree 
in making any modification in the rule or regulation or both youses agree that 
the rule or regulation should not be made, the rule or regulation shall thereafter 
have effect only in such modified form or be of no effect, as the case may be; 
so, however, that any such modification or annulment shall be without prejudice 
to the validity of anything previously done under that rule or regulation.". ' 


